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The Chairman and Managing Director/Chief Executive Officer
All Agency Banks

Madam / Dear Sir,

Rationalisation and Revision of Agency Commission
Payable to Banks on Government Transactions

As you are aware, Reserve Bank of India (RBI) carries out the general banking
business of the Central and State Governments through its own offices and through
the offices of the Agency Banks appointed under Section 45 of the RBI Act, 1934, by
mutual agreement. RBI pays agency commission (also called turnover commission)
to the Agency Banks for the Government business handled by them. As per
paragraph 5 of the Agency Bank agreement, RBI pays agency commission at a rate
determined by it. In terms of this provision, agency commission rates are reviewed
from time to time. The existing agency commission rates have been operative since
July 01, 2005.

2. In a dynamic banking scenario, several factors/ developments influence the cost /
mechanism of agency business arrangement. Taking all these factors into
consideration, RBI had held detailed consultations with major public and private
sector agency banks in the recent months, based on the recommendations made by
a Committee set up in this regard.

=% fgamT MEEHST 9001 :2000 THIOI & |
IR ST e o T, =y hrefere, wrerger ey fafe, 4 of dierer, o€ A2ct T01d R oM & HrH-, WraEell, §a£-400 008
This Department is ISO 9001-2000 certified
Department of Government & Bank Accounts, Central Office,
Opp. Mumbai Central Railway Station. Byculla, Mumbai — 400 008.
Telephone : (022)23084121, Fax No. (022) 23000 370/2301 6072/2301 0095, e-mail : cgmincdgbaco@rhbi.org.in



Accordingly, it has now been decided to prescribe a revised agency commission rate

structure as under:-

Sl. No. Type of transaction Unit Existing | Revised
Rate Rate
1 () Receipts — Physical mode Per transaction 3 45 I 50
(i) Receipts — e-mode Per transaction 3 45 312
2 Pension Payments Per transaction % 60 365
3 Payments other than Pension | Per X 100 turnover | 9 paise | 5.5 paise

3. In this context, it may please be noted that ‘Receipts — e-mode transactions’

indicated against SI No. 1(ii) in the above table would refer to those transactions

involving remittance of funds from the remitter's bank account through internet

banking as well as all such transactions which do not involve physical receipt of

cash / instruments.

4. The revised rates will be effective from July 01, 2012, and will remain valid till the

next review.

Yours faithfully

(A.K. Bera)

Chief General Manager-in-Charge



